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Panchu Gopal Sen, son of late budam Chandra Ben, 
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represented by the Postmaster General, 
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Mr. Tahalj Dalai, Addl.Stand.ing 
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CORAM: 

THE HON'BL tR. B.R. PATEL, VICE CHAIVAN 

A N D 

THE H0 1 BLE MR. K.P.ACH:RyA, MEMBER ( JUDICIAL) 

Whether the reporters of local papers may be 

allowed to see the judcment 7 Yes 

To be referred to the reporters or not 

Hhether Their Lordships wish to see the 

fair coay af he judement 7 Yes 
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JUDGMENT 

K.P.ACHARYA, MEM2ER (J), 	in this application under section 19 of the 

Administrative Tribunals Act, 1985, the ap1icant prays 

for correction of his date of birth. 

Succinctly stated, the case of the aDliCant 

is thvt he 	appointed as an Assistant in The Postal 

Department and retired on superannuation on 2th February 

1984. According to the applicant, his date of birth is 

19.12.1926 and in consequence therof the applicant should 

have been made to retire on superannuation on 31st December 

184 • The grievance of the applicant is that his retirement 

on superannuation ten months before the due date sh.-'uld not 

be accepted and necessary redress sh-ld be given to him 

which has also adversely affected his pensionary benefits. 

in their counter, the respondents maintained 

that the applicant having signed the service Book on which 

the date of birth of the applicant has been incorporated 

as 19.2.1926, it is no longer oen ho the applicant to 

challenge such an entry and claim that his hate of birth 

is 19.12.1926. 

he have heard Mr. P.V.Ramdas, lerned counsel 

for the applicant and Mr. Tahali Dalci, learned Adhitioflal 

Standing Counsel ( Central) for the respondents at some  

length. Mr. P.V.Rarndas filed before us the graatiofl 

list of the Postal Department and ailway Mail Srvice 

Staff in Orissa Circle as corrected upto 1.4.1959. At page 

51 aciainst entry 33 the name of Sri Panchu Gopal Sen 

( the present applicant) has been rrentioned and against 
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column 2 meant for date of birth, it is mentioned 0 19.12.19261 . 

dd to all this, the undisputed position is that in the 

Matriculation Certificte the dae of birth of The applicant 

has been recorded as 19.12.1926. we find from the counter and 

from the annexure filed on behalf of the applicant that the 

applicant had lso forwarded his Matricula:ion Certificate 

in oricTinal to the cotetent authority who have taken notice 

of the fact that the applicant's date of birh recorded in the 

Matriculation Certificate is 19.12.1926. Law is well setticd 

in a plethora of judicial pronouncement hat thc date of birth 

recorded in the Mcricu3tion Certificate shoild be taken as the 

correct date of birth of a particul'r person. :ightly and fairly 

this settled position of law was not disputed at tTh ear. The 
Addi. 

only objection raised by Mr. Dalai, learrd/standing Counsel 

is that the applicant did not come up at the right moment 

to ventilate his cxievance and get the date of birth corrected. 

ha are in complete agreement wit.h Mr. Dalci that the applicant 

should have arisen from slumber much prior to the dateof his 

representajon but tt fadt that the date of birth of the 

applicant recorded as 19.12.1926 in hhe gradation list of 1959 

and the entry in the Maticulat ion Certificate heavily weighs 

with us nd therefore i.e feel that theentry mde in the service 

book was inadvertantly made especially because the digit 'one' 

required to be written before the diQit '2' has probably 

slipped out of he pen and we think that the correct date 

of birth of the applicant should be 19.12.1926. The entry 

made inthe Matriculation Certificate that the date of birth 

is 19.12.1926 also stands corroborated by the entry in the 

xerox copy of the School Leaving Certificate which has been 

issued by the Headmaster Balasore Zii1a High School on 
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19.8.1987. Against seriRl No. 5 the cat.e of birth of the 

applicant has 	been recorded as 1c.12.1926. Hence we hereby 

r give a teciaration to the applicant 	hat his thte of birth 

is 19.12.1926 and accordthgly he shoUld 	have served the 

Department till 31.12.1984. The applicant: having 	been 

already surannuated in February 1984, he 	siould be deemed 

to be continuing in service from 1.3.1984 and he shciild be 

deemed Co have retired on surannuatjon on 31.12.1984. Hence 

he 	is ent±l d -o the arrear emoluments from Tv arch 1984 

til] Decerrer 1984 and the emnol imerts to 	hich he is entit1vd 

to according 	to rules should be paid to 	him within tre.e 

mon+hs from the date of receipt of a cony of this 	juaren. 

Consecuently the retirement benefits shculd be accordingly 

recalculated and the arrears thereof shou]d be paid to him 

within the time mentioned above 

5. 	

Thus, the application 	is allowed leaving 

the parties to bear their own costs 

;i€•r;i' 

......... 
Vice Chairman. 

Central Administrative Tribunal, 
Cuttack Bench. 

December 17, 1987/<oy 	SPA. 


